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(¢) whether it has come to Govern-
ment’s notice that this distributorship had
been obtained by misrepresnting facts
and, if so, the action taken or proposed to
be tahen by Government in the matter?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH) (a) A fertilizer dealership
was granted 1n favour of Messrs. Triveni
Agricultural and  Chemicals  Corporation.
Subsequently, on a request from the party
theu dealesiship was transferred to Palwal
since all allocations of Calcium Ammonum |
Nitrate fiom the Nangal faclory to thef
Union Territory of Delhi wete stopped by
Government under the Essential Commo-
dities Act. l

(b) The dealership was awarded undet
the Enterpreneurship Development Scheme
of the Corporation; |

() No, Sir . : . |

RAILWAY SYSTEVM IN BIHAR ’

*132. SHRI GUNANAND THAKUR

Will the Minister of RAILWAYS be |
pleased to state.
(a) whether it 15 a fact that the route

kilometreage per thousand square kilometres
for Bihar is less than that for the whole of
India; if so, the reasons therefor; and

(b) what steps Government piopose to
take to construct more railway lines in
Bihar?

THE MINISTFR OF RAIL WAYS
(SHRI L. N. MISHRA) (a) No. Sir. The
Railway 1oute kilometrenge per thousand
square kilometres of area for Bihar State '
is 30.89 as against 18.86 for the whole of
India.

(b) With the object of providing addi-
tional rail transport facilities and for the
general development of the area, proposals
for a few new lines and iestorations in
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Bihar are under consideration. Feasibility
studies and traffic appreciations for some
of these have been completed and the re-
ports are under examination. For some
others such studies are in progress. A
final decision in respect of each of these
projects will be taken after the respective
reports are examined from all angles by
the Ministry of Railways.

DEMAND FOR DIESEL OIL

*133. SHRI DEBANANDA AMAT:
SHRI M. K. MOHTA:
SHRI K. P SINGH DEO:
SHRI LOKANATH MISRA-
SHRIU SUNDAR MANI{ PATEL:
SHRI DAHYABHAT V. PATEL:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state.

(a) whether theie has been a progressive
increase in the demand for diesel oil over
the past five years;

(b) if so, the details in this regard; and

{c) the extent to which this demand can
be met from domestic sources and how far
the country will have to resort to additional
imports during the ensuing year”

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): (a) to (¢c) A statement con-
taining the required information is laid on
the Table of the House.

STATEMENT

The demand for High Speed Diesel
(HSD) and Light Diesel Oil (LDO) has
been registering a progressive increase for
the last several years. The actual con-

" sumption of these products during the last

five years and the estimated demand for
the curient year is given below:—

(000 MTs)
B 1968 1969 1970 1971 1972 1973
HSD 3190 3465 3735 4221 4616 5291
I PO 087 1030 1047 1190 1383 1461
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Against the total anticipated demand of |
5291 lakhs and 1461 lakh tornes of !
HSD and LDO in 1973, indigenous produc-
tion is expected to be about 48.30 lakh
and 10.86 lakh tonnes respectively. The
deficit requirements of 4.61 lakh tonnes of
HSD and 3.75 lakh tonnes of LDO are
being met from imports.
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TTENQUIRY AGAINST SAHU JAIN
AND DAIMIA JAIN GROUP OF
COMPANIES.

*134, SHRI V. K. SAKHLECHA: Will
the Minister of LAW. JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether any enquiry had been con-
ducted into the affairs of Sahu Jain and
Dalmia Jain Group of Companies in 1972
as per recommendations of the Vivian
Bose Commission; and

(b) if so, the details thereof and the
action taken by Government in the matter”]
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[THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a) In 1972 no enquiry
has been conducted in the affairs of Sahu
Jain and Dalmia Jain Group of Companies
based on the recommendations of the
Vivian Bose Commission’s Report. The
Government have, however, taken an
administrative decision to inspect the books
of account of all larger industrial houses
which include the companies of Sahu Jain
& Dalmia Jain Group.

(b) During 1971 and 1972 books of
account of 80 companies belonging to the
Sahu Jain Group were ordered to be
mspected. So far reports on 58 companies
have been received, out of which instruc-
tions have been issued in respect of 23
compinies to the field officers for obtain-
ing explanation of the concerned companies.
Final action in each case will depend on
the Company’s explanation and the report
of the field officers.]

REPRESENTATIVES OF AUDIT FIRMS
ON ILC.A.

*135. SHRI HARSH DEO
MALAVIYA:

SHRI SARDAR AMJAD ALI:
SHRI HIMMAT SINH:

' Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to
state:

(a) the names of representatives of Audit
Firms pominated by Government on th*
Institute of Chartered Accountants of Indi.
and their period of membership;
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